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S Original order in O.A.427/g.2., 
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Mr.v.s. Masurkar for the Review 
Petitioners (Original Resrondents) and 
MrL.v. Gangal for the Review Respondents (Original App licants) 

All these Review Petitions are to bi 4 	
heard by the same Bench which had beard 	tha I' iC-C's 	 Original Applications, namely,. Eon'ble v.c. ax 
Administrative Member Nr.priolkar. It rut., be fl 	
aced bef&e the same Bench on 4.i;1993 

b A copy of this order be kept in all 
the above mentioned cases. 
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